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Setting up of a  White Cement
Unit a¢ Poashina, G ujarat

3435, SHRI R. P. GAEKWAD :
Will the Minister of TINDUSTRY be
pleased to state : :

{a) whether a Rs. 6 crore white
cement manufacturing unit in Poshina
area of Sabarkantha district in
Gujaral has been held up; and

(b} if so, the rcasons therefor
and when the same would be
implemented ?

* THE MINISTER OF INDUSTRY
AND LABOUR (SHRiI NARAYAN
DATT TIWARI) : (a) and (b). No,
Sir. A letter of intent was granted
to Shrimati Shaata Ben D, Patel on
the 6th April, 1978 for setting up of
a plant wilh an annuval capacity of
45,0007 tonnes of white cement.
Not much progress has heen reported
by the company and it is, therefore,
diffieu!t implementation of the scheme.

Representation of the Presidemt of
Ichalkaranji, Dists. Kolhapur
{Maharashtra)

3436, SHRI CHATURBHUJ :
Will the Minister of INDUSTRY be
pleased to statc :

(a) whether Goverament have
received the representation of the
President of Ichalkaranji  Sizing
Association Ltd., Tchalkaranji, Distt.
Kolhapur (Maharashtra) during last
one year that the amendment in
regulation No. 7 & 391 of Indian

Boilers Jegulation may not be
enforced;

{b) if so, the details thereof;
and

(¢} the action Government have
taken in that regard ?
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T HE MINISt LR OF INDUSTRY
AND LABOUR {(SHRI NARAYAN
DATT TIWARD : (a) Yes, Sir.

(b) In their representation, the
President of the Ichalkaranji Sizing
Association Ltd., has objected to
the proposed amendments to regu-
lations 7 and 39! the Indian Boiler
Regulations wherein it has been
stipulated that for the purpose of
registration of a second-hand boiler,
where ali the requisite documents
are not furnished, and also [or
permitting old bouers (50 years or
more) for further use, necessary tests
inciuding physical, chemical and
mctallographic tests are to be ¢arried
out.

1 hese tosts have been stipulated in
the proposed amendments to regu-
lations 7 and 391 of the said repula-
tions by the Centrt] Boilers Board,
which is a statutory body, in order
to assess the present condition and
the suttability of such sccond-hand
and oid boilers for further use with-
out sacrificing safety.

(¢} The proposed amendments
to regulations 7 and 391 were pub-
lished in the Gazette of India, invi-
ting ohjections/'suggestions from  the
public as require! by sub-section (i)
of Section 31 of the Indian Botlers
Act, 1923 (5 of 1923). The objec-
tions/suggestions, which were rceeived
on the draft regulations within the
specified period, are now under
examination of the Central Boiler
Board,
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Licences jsaned for setting up Cottape

Mateh Units

3438, SHRIN. SOUNDARAJAN :
Will the Minmister of INDUSTRY be
pleased to state

{s) whether nearly 10.000 licences
have been issued for setting up cot-
tage match units in the country;
and

(b) il so, whether he is aware
of the fact that nearly 60 per cent of
these are not functioning and that
as a result thousands of small rural
farmers have lost  their investments
becayse of the policy of the
Government ?

I HE MINISTER OF INDUSIRY
AND LABOUR : (SHRI NARAYAN
DATT TIWARI) {a) aod (b).
No licence is required for seiting up
coitage match units, Govt. has no
imformation  whether any rural
farmers have lost their investments
owmng to non-functioning of cottage
match units,

Subletting of Skops in Delhi Cantt,

3419 SHRI RAINATH SONKAR
SHASTRY : Will the Miaister of
DEFENCEL  be pleased to refer 1o
the reply given on 19 August, 198)
to Unpswarred Question No. 454
regarding subletting of shops in
Deihi Cantt and stalc ;

(a) what are the details of the
party which has gone in appeal,
when, (0 whom, and when wus
notice issued to it by the Canton-
ment Bourd and the one being
pursued, with what results ;

(b) how mapy chajjas have been
crected outside verandahs and tin
shed provided on platforms near the
main read logether with their details;
how many of them have been givea
perinission for it by the Cantonment
Board; aod





